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ESSENTIAL SUPPLIES (TEMPOR-
ARY POWERS) AMENDMENT BILL

Pandit Thakur Das Bhargava
(Gurgaon): I beg to move for leave to
introduce a Bill further to amend the
Essentiai Supplies (Tempora:y
Powers) Act, 1946,

Mr. Deputy-Speaker: The question
is:

“That ieave be granted to in-
troduce a Bill further to amend
the Essential Supplies (Tem-
porary Powers) Act, 1946.”

The motion was adopted.

Pandit Thakur Das Bhavgava: 1
introduce the Bill.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL
AMENYMENT OF SECTIONS 2 AND ¢

Pandit Thakur Das Bhargava
{Gurgaon): I beg to move for leave
to introduce a Bill further .o an.eud

the Child Marriage Restraint Act,
1929,

Mr. Deputy-Speaker: The q:estion
Is:

“That leave be granted to In-
troduce g Biil further to amend
the Child Marriage Restraint Act,

1929."

The motion was adopted.

Pandit Thakur Das Bhargava: 1
introduce the Bill.

PROHIBITION 'OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL.

Pandit Thakur Das Bhargava
{Gurgaon): 1 beg to move for leave
to Introduce a BIlll to provide for the
protibltion of manufacture and im-
port of hydrogenated vegetable oils.

Mr. Deputy-Speaker: ‘The question
is:

“That leave be granted to in-
troduce a Bill to provide for the

Child Marriage 964
Restraint (Amendment)
Bill
prohibition of manufacture and
import of hydrogenated vegetable:

oils.”
'

.

The motion was adopted.

Pandit Thakur Das Bhargava: 1
introduce the Bill,

PROHIBITION OF MANUFACTURE.
AND SALE OF VANASPATI BILL

Shri Jhulan Sinha (Saran North):
I beg to move for leave to introduce
a Biil to provide for the prohibition
of manufacture and sale ¢f vanasoati
in India.

Mr. Deputy-Speaker: The questlowx
is:

“That leave be granted to in-
troduce a Bill to provide for the
prohibition of manufacture and
sale of vanaspati in India.”

The motion was adopted.

Shrl Jhulan Sinha: I introduce the
Bill,

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL

AMENDMENT OF SECTIONS 2 AND 3

Sbrl 8. V. Ramaswamy (Saleiny): I
beg to move for leave to introduce &
Bill further to amend the Child
Marriage Restraint Act, 1929.

Mr. Deputy.Speaker: The gQuestion
is:

“That leave be granted to in-
traduce a Bill further to amend
the Child Marriage Restraint Act,
1929."

The motion was adopted.

Shri 8. V. Ramaswamy: I introduce
the &l





